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INSURANCE REGULATORY AND

DEVELOPMENT AUTHORITY OF INDIA

This has reference to Circular Ref .IRDAUNL/CIR/MOTP/I58/09/2018 dated 20rh September.
2018 on the subject. We have received complaints/communications from various
stakeholders regarding certain aspects of lmplementation of Compulsory Personal Accident
lnsurance for owner-driver. ln this regard, insurers shall ensure the following.

1. lt has come to our notice that insurers are offering only long-term Compulsory
Personal Accident (CPA) policy for new cars and new lwo-wheelers along with long-
term TP policy. lt is clarified that it is the choice of the owner-driver to opt for a one-
year CPA cover or long{erm CPA cover and insurers should not compel owner-
drivers to go in for long{erm package policy or longterm CpA cover. Hence. all
insurers are hereby directed to ensure that they necessarily offer the chorce of one-
year CPA cover to an owner-driver

2. GR 36 (A) of the erstwhile tndia tvlotor Tariff (tMT) provides for computsory cover to
registered owner only where he/she holds a valid driv:ng licence. Hence compulsory
PA cover is not applicabre where a vehicle is owned by a company, a partnership
firm or a similar body corporate or where the owner-driver does not hold a valid
driving licence.

Please acknowledge and confirm that you are complying with the above.
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Chief General Manager (Non-tife)

1 l',,I

q*;i. 115/1,

e
suioT{Be€' arrfi'rrrrrfl. fuTl":19.9-mr,rrl'{ 

lsurvevNollsil,FinanciatDisrricr,Nanakramguda,Hyderabad-soo032,tndia+9140-2020 4000 ta-r-rra , r,yyy1,y.;16s;.gey;n I O : +91-40_2020 4000 Website : www.irdai.gov.in

ALL GENERAL INSURERS (EXCEPT ECGC, AIC AND S'I AND.ALONE HEALTH
INSURERS)

Re: Compulsory Personal Accident lnsurance for Owner-Driver under Motor
lnsurance
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